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IN 2HE CENTRAL ADMINISTRATIVE TRIBUNAL I-IYDERABI#D BENCH 

AT HYDERABAI) 

o .A.No. 155/92 
BET;EEN 

T .V.S.Bhaskar. 

A N I) 

The Chief Commissioner, 
of Income-Tax, A.P. 
Myakar Ehavan, 8th Floor, 
Basheerbagh, Hyderabad. 

The 5ecretary, 
Centi-al Board of. Direct 
Taxes, NorSfloCk, 
New De1hi.  

Date of Order; 13.8.1992 

.. Applicant, 

Respondents, 

Counsel for the Applicant 
	 Mr.G.V.R.S.Vara Prasad 

Counsel for the Respondents 	 .. Mr.N.Bhasjcara Rao 

CORAL1: 

HON 'B I.E SHRI t .CHANDRASEKMARA REDDY, MEMBER (JUDD.) 

(Order of the Single Member Bench deiiveredby 

Hon'ble T.Chandrasekhara Reddy, •Merer(Judl.) 	). 
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This is an application filed. ujidez Section 

19 of the kiministrative Triounals ?ct to direct the 

respondents to appoint the applicant on compassionate 

grounds and pa@s such other order or orders as may deem fit 

'arid proper in the circumstances of the case. 	- 

The facts g,iving rise to this OA in brief 

are as follows: 

The applicant's father while working as 

Inspector of Income-Tax died on 30.10.1979 leaving behind 

him his wife, 3 sonS and one daughter. The applicant herein 

who was eldest among the children of the deceased was aged 

11 years at the time of the death. of his fathers  In the 

month of December, 1979 the applicant's mother madej3 a 

representation to the competent authoriti for providing 

appointment to the applicant on compassionate grounds. After 

the applicant became a major on 28.7.1986, the applicant's 

mother approached toe Commissioner of Income TO to provide 

an appointment to the applicant on compas ionate grounds The 

repeated representE tions of the applicant were turned do:h and 

so the present CA is filed for the relief as aIread indicated 

above. 

. 	 The respondents have filed wunter opposing 

this OA. In the counter they have maintathed that there are 

no valid grounds for appointment of the applicant on cornassion 

grounds. It is the pleaof the respondents that this 01. is 

liable to be distoissed. 

Today we have heard Mr.G.VR.S.Varaprasad, 

?ñvocate for the applicant and Mr.N.l3haskara Rao; Staning 

Counsel for the respondents. 
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S. 	 In the CA it is pleaded that towards 

death-cjrn-retirement benefits that the mothr of the applicant 

had received on amOunt up to 35 thousand4. It ,is also 

pleaded in the CA that the applicants family owns a house at 

Rajahmundry having 5 portions out of which' In one portion 

of the ,ouse that the applicant's family is residing and that 

the remaining four portions are let out on ient', 

6. 	 In the counter filed by the respondents it is 

specifically, pleaded that the applicant's father lea behind 

a. house in. Sajabmundry having five portions out of which 

one portion is in occupations of the applicant and his 

family and the remaining four portions' are let out 	'rent0  

To 'give any assistance to the family of the deceased by way of 

compasSiónatefäainnent, the Tribunal must be satisfied 

that the family is i+istress and indigent circumstances and 

unlebs an a9pointment is provided on compassionate grounds 

that the family of the deceased will not survive. It is 

with this background, that this CA is to be decided. /ccrding 

to the 'applicant, the rented poxtions of the. building isF 

fetching Rs.ocf)rent. Admittedly the nother of the applicant 

is receiving the pension of 44370/- and relief thereon. So 

the total pension of the apli'cant receiving worksout to motbthai 

0.700/-. As the, applicant's family got a house' and the 

family is receiving pension morethan 5.700/- besides a monthly 

rent of four hundred as aforesaid, it is :diffj cult to say 

that thfamily of the deceased is in distressand. indigent 

circumtances 	lb view of this poition it dannot be said 

that the opinion taken by the Circle Selection Committee 

in not providing appointment to the applicant (nOpassionate 

grounds is not valid. 
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Hence we see no merits in this OA and 

dismiss the OA leaving the parties to bear their atm 

costs 

(T cHANDRASE1iA R.DY 
Meer(Jud1J 

Dated 13th August, 1992 

(Dictated in the Open urt) 
4puty Regis/b ar ) 

The Chief Commissiorierrof Income Tax, 
A.P. Aayakar Ehavan, 8th Floor, 
Bàsheerbagh, Myderabad. 

The Secretary, Central Board of Direct Taxes, 
North Bj.ock,New tlhi. 

One copy to Mr.LV,R.S.VaraPrasad, Adeocate 
Zt3,iC*Z 113/31W, Vijayanagar Colony, Hyderabad. 

One copy to Zlr.N.Bhaskar RaO, Addl.CGSC.CAT.HyI. 

One spare copy. 

pvm. 




